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LEGISLATIVE DEPARTMENT.

Wk, the undersigned, Members of the Select
1 Committee to whieh the Bill
to provide for the better

Paper No 1I1.  regulation of Cotton Ginning

Paper No. 1V.  ,5d Cotton Pressiug  Pac-
tories was referred, have considered the Bil and
the paper: noted 10 the margin, and have now the
honour to submit this our Report, with the Bill
asamended by us annexed thereto.

2, (lause 2 ({).~We have omitted the refer-
ence to cotton secds as unnecessary.

3. Clause 3 (1). —1t will be more convenient for
the owner to maintain not a daily record of the
amount of cotton ginned on cach day but a
record of the dates on which cotton veceived from
any individual was ginned and the total amouat
ginnel for the individual, as the process of
ginning mayv continuc for some days.

Paper No. .
Paper No. 11.

4. Clawse 5.—The return required i< a weeklr
and progressive return for the season, and we have
amend~d the Bill to eecuare this. The weight to
be shown is the average nt weight of the bale~
pressed in that week. We bave alco made it
clear taat the owner is not obliged to submit a
blank return when the factory i« closed, if he bas
given due notice of the fact.

The amount of the fine bas been redoced to
Rs. 50, as the offence is no more serious than
other offences for which the same penalty bas been
inflicted.

6. Clanse 7.—We are of opinion that,. where
the owner has leased bis factory avd has nothing
to do with the mauagement thereof, the responsi-
bility .of maintaiming and producing registers
should be on the lessee during the period of the
lease. New clause 7 accordingly throws the
responsibility on the lessee and makes due provi-
sion for the transfer of the registers at the
end of the lease. The owner is still responsible
for producing the old registers.

6. Clause 8. —Similsr provision bas been made
in the case of a trans‘er of ownership.

7. Clawsc 9(1).—We have rxchoded small gin-
ning factories frow the operation of this clause.

8. Clarse 9(1).—\Ve are of . opinion that provi-
sion should be made to secure that necessary al-
teratious sbould be made in a factory which bas not
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been constructed or paved in acecordance with the
provisions of this clanse and that the natarc of
the continuing offenee should be made clear.

9. Clans» 11(1).—We have omitted from the
Bill references to Inspectors of Pactories nuder
the Indian Factories Act, 1911, and have li'nit=d
the power of sanctioning prose:utions to Magis-
trates with powers not less than tho:e of a first
clase Magistrate.

10. Cleuss 1:112) —This clause has been omit-
ted as we do not think that any penal prorisions
are required beyond those specified in the Bill.

Further minor drafting amendme=nts have be'r

made.
11. The Bill was published as follo vs : —

In English.

Guzsle. Dats.

Guzette of India . .

. Oth September, 1924,
Port Bniot George Gaszette .

28ed Scpzember, 1924

Bombny Goverrment Gizette .  23rd Octourg, 1921
Calcutta Gazette 12th September, 2924.
United Provinces Gaze'te 27th September, 1934.
Panjeb Government Gazette . 17th Octodber, 1924,
Durma Gasette . . « 1lth Oetober, 1924.
Bibar and Orises Gazette 15th October, 1924.
Coorg District Gazette 1st Octoher, 1921.
Niod Offisia) Gasette 30th Oetober, 1924.

North-West Frontier Gazetin . 9rd Octoder, 1924,

In tAe Fernaerlars.

FProvince. Longuage. Date.
Tamil . « 14th October, 1924,
Xagdrae N { Telugo . Mth Oetober, 1934,
Kanarase . 1}4th October, 1924
Marsthi . . 18th December, 1924.
Bombay .4 Gujarathi 18th December, 1924.
Naoarese 4th December, 1%24.
Burm Burmese 11td Octoder, 1924.
Sindh . . Sjodhi . 13th November, 1824

12. We think that the Bill has not becn so
altered as to require re-publication, and we
recommend that it be passed as now amiended.

€. A. INNES.

T. RANGACHARIAR.
PURSHOTAMDAS THAKURDAS.
M. HARBILAS SARDA.

R. A. WILSON.

KASTURBHAI LALBHAI

E. 6. FLEMING,

M. V. ABHYANKAR*

© Bubject to winute of dveent.



MINUTE OF: DISSENT. .

Clause 4 (2) makes the factory owner liable to
punishment for removal of any bale from the
factory without being duly marked—although he
might in no‘way be responsible for such removal
and even though it might bave taken place with-
out his knowledge or permission. I would there-
fore like the words *“ or allowed to be removed ”’
{o be inserted after the word “removed "’ and
before the word * from *’ in the first line and the

word “ by ” to be inserted after ““ (1)’ and before -

the word “ the’’ in the third line and the word
“be’’ to be inserted after the word * factory *’
and Lefore the word ‘“ shall ”’ in the fourth line.

" The 20t Februarg, 1925,

i-2-¢50.

Clause 13 empowers the Local Government to
make rules breaches of which will be offences

‘under the Act.. It is therefore necessary that

this rule-making power of the Local Government
should be subject to the control of the local legis-
lature and particularly so because local conditions
must be fully considered before the rules are fival.
The following proviso should therefore be added
to the clause at the end of it :—
‘“ Provided that no notificaticn under this
section shall be issmed by the Local
Government unless the rules have been

approved by the legislative council of
the province by a resolution.”

M. V. ABHYANKAR.

1



"As s+VENDED BY THL SELECT CosisuT7ER.]

fWords printed in italics indlcate the
amerdments made by the Select Com-
mittee.]

A
BILL
TO0

Provide for the Letter regulation of cction giining
and cotloit pressing factories.

Wiireas it is expedient to previde for the
better regulation of cotton ginning and cotfon
pressing factories; It is hereby eiacted us
follows: —

1. (I) This Act may be called the Cotton

Short title, extent CiDDing und Pressing Fac-
and commenceinent. tories Act, 1923.

(2) It extends lo the whole of British India
fexcept Burma), including British Baluchistan
and the Sonthal Pirganas.

(8) It shall come into force on such dste us the
Gorvernor General in Courcil.may, Ly notification
in the Gazette of India, appiint. )

2. In this Act, unless there is anyvthing re-
pugnant in the cubject or

Definttions.
cout-xt,—

‘aj “ bLale” means any pressed package of
cotton of whatever size or density;

{l) “cotton” means ginned or unginned
cotton, or cotton waste ;

N\

‘e) “ cotton ginning factory ”’ means any
plece where cotton is ginned or where
cotton fibre is separated from cotton
seed by any process whatever involv-
ing the use of steam, water or other
mechanical power or of electrical

- power;

(d) ¢ cotton pressing factory ’’ means any

factory as defined in the indian

Factories Act, 1911, in which cotton XII of V'

ig pressed into bales;

{e) " cotton waste ’ meaus droppiugs,. strip-
pings, fly and otber waste products
of a cotton mill cr of a cotton ginning
factory or of a cotton pressing factory,
but does not include yarn waste;

(7) “Indian Central Cotton Committee *’
means the Indian Central Cotton
Cormittee constituted under the Indian

&
A
s

s

Cotton Cess Act. 1923, and includes SIV of 3

any sub-committee aj pointed by it to
perform any function of the Indjam
Central Cotton Committee under this
Act ; and

(9) “ Occugier’ tucludes a snunaging agent
or cther gerscn outierised to reprerent
the occrpuer;

(k) * prescribed ” meaus prescribed by or
ur-der 1ules made under this Act ~

8. (I) The owner of everr crtton ginnins
fa(.‘tOT)’ shall cause t;
be maintained at ghe
factory in such form, jf

any, as may be prescribed, & ginning registcr

Maintenance of re-
gisters.

o~

]
"
]
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containing ‘a record of all cotton ginned in the
factory and of the names of the persons for whom
and the dates on whick the cotton has been ginned
and of the amount ginned for each person.

(21 The owner of every cotton pressing factory
shall cause to be maintained at the factory ia such
form, if any, us may be prescribed, a press register
containing a daily record of the number of bales
pressed in the factory, the serial number of each
bale, and the name of the person for whom it hus
been pressed.

(3) The owoer or the person in charge of a
cotton ginning or cotton pressing factory shall be
bound t» produce any ginning register or press
register maintained under this section when re-
1uired to do so by any person appointed by the

ocal Government in this behalf, and the owner
or person in charge of auy cotton pressing factory
shall be bound to furnish to the Indian Central
Cotton Committee, if so required by it in writing,
a copy, certified as correct by the owner or person.
in charge of the factory, of the entry in any press
register inaiotiined at the factory relating to any
specified bale.

4) No register required to be maintained by
this eection eball be destroyed until after the ex-
piration of thre- years from the date of the last
entry therein.

(6) 1f—

(3) in any factory any register required by
this section to be maintained is not
maintained or is maintained in any
form other than the form, if soy,
prescribed for the purpose, or

(6) any entry in any such register is proved
to be false in any material particular,
or

(¢) any such register is destroyed before the
expiration of the period referred to ir
sub-section (4), '

the owner of the factory shall be punished with
fine which may extend to tifty rupees or, if he hus
previously been convicted of any offence under
this sub-section, Lo five hundred rupees.

(») If the owner or the person in charge of any
factory fails to produce any register, or to furnish
a certified copy of any entry, when required to do so
under sab-section (3), or furnishes a certified copy
of an entry knowing or having reason to believe
such copy to be false, he shall be punished with
fine which may extend to fifty rupees or, if he has
previously been couvicted of any offence under
this sub-section, to five hundred rupees.

4, (1) The owner of every cotton pressing
factory shall cause every
bale pressed in the factory
to be marked in such manner as may be prescrib-
ed, before it is removed from the press-house, with
a serial pumber and with the mark prescribed for
the factorr.

(2) If any bale is removed from the press-house
of any cotton pressing factory without having
been marked as required by sub-section (/), the
owner of the factory shall be punished with fine
which may extend to fifty ropees. &

Marking of bales.
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6. (1) The owrmer of every cotton pressing
factory sball eubmit to the
prescribed autLority, wsthia
suek time and in such form as may bLe prescribed,
weelly veturne showing the total numlber of bales
of cotton pressed during-the preceding week and
from the commencement of the seasom to the end
of that reek, and the ajprozimate orerape met
weight of f/e bales pressed in that week.

(£} Tbe Local Govercment thall ccmpile frem
the weekly returne, and sball publich in such
manuer as the Governer General in Coundil
may divect, a statement showing the total ntmler
of Lules preesed in the province dwing the week
and from the commencement of the season to the
ernd of the veel, to which the returns relate -

Provided tbat the numler of Lales pressed in
any individual factory shall not be published.

(3) 1f defaunlt i made in rulmitting 2ny return
as required Ly sub-rection (1), 1the owner of the
factory ehall be panished with fne which may
exter.d to /7ty rupees.

(4: Where the owner of a cotlon  fgreseimg
Jeetory har nolsfied to the prescrited cuthorily
that the otk of pressing leles tn that factory
has boen suspended, 1t eha'l not be vecessmry for
the owper to svlimt recurns wvdir aul-section (1)
wntil cuch vork hos been veermed.

Returps.,

Lrzlanation.—In this scction “scasen > means
the persod notifid sm this- bekalf by the Local
Gorerzment in the local official Gazette.

6. (1) No scales or weights sball be used in any
cotton ginning or cotton
pressing  factory  ctiher
than the scales or weig Lts, if any, prescril ed by the
Local Government as standard for the district in
which the factory is situeted.

(2) 1 in any factory any eca'e or weight is used
in contravention cf the provisions of sub-seeticn
(1), the owner of the factorr shall be puniched
with fpe wbich. may extend to fifty rupees or
1 ke has Leew prevrcusly conticted of any effernce
under this aub-section, ty five hundred rupees.

7. (I} VAhere the owner of a cottom ginxing of

1eps presstng factcry has leared
‘ ‘f;:l:':_'" o lesee te Jactory for a period of
wol less tham o1e mowtd,
in the ccsc of a cotton gmning factory. cr three
months, 1n the case of a cotlon pressizg factory,
and the lessor retutnd we tulerest 1w tle v %age-
ment or gprofts of ike Jactory and wolice of
the lecse has leew  givenw by tie  lessor
and the lessee to the picscriled cvlhority. the
lcssce shall le deemed to be the owner of the
factory, from the date of the nrof ce arnd jor the
geriod of the coatinvonce of the lease, for the
puryoscs of section 3, tn resgcct of the reguilers
marntatned or to be mawntained frosm that date
ond for that period, and for the puryoses of
sections 4, b and 6.

2) Ox the termiralion of the leaze the lessee *
sholl hand zver to the lisior tle registers warw-
taired unde; g::tron 3, end the lersor skall Joth-
srith regort to lie prescriled outhority avy defanlt
of the lessce tn complying with the provisions of,
{his sub-section or tn matnlarning the registers in
accordance swith the grovizions of section 3.

3 17 defunlt 13 made 1w homdirg orer ang
regizler or moling any regort az requircd by thee

Scales and weights.
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section, the leasor or Lhs lessee, av the case may
be, shall be punished with fire wiich muy extend
to fifty rupecs.
8. (1) On a transfer of L cwnership of a
.. cotton ginning or pressing
Liabnhli‘y.o» transfer factory, the transferor akgll
ofownership. hand ove Lo the Lransferece
the registers maintuined under section 3,and the
transferee shall forthwith report to the frncnbed
authority any default of the transferor in comply-
sng with the provisions of this sub-section or in
muintcining the registers is accordance with the

provisions of section 3. . .

(2) If d+fault s made in handing orer any
register or mikisy any report as required by sub-
ssction (1), the transferor or the tran feres, as the
case may be, shall be punishzd with fise whick
miy 2rtend Lo fifty rupees. .

8. () La the case of cotton ginning factories

‘ the construction of which
Structural requirements 13 commenced after the co:mn-
for factories. mencement of this Act —
(a) gin-hous:s shall be providel with s:pirate
entrances and exits for the bringing in
of unginned and tie t:king oun: of
ginned cotton resp :ctively, and

(4) the fictories shall be constructed in accord-
ancs with plws «nd specifications ap-
proved by the prescribed authority :

Provided that nothing 'n this sub-s-ction shall
apply ¢o any factory sn whick only roller gins are
uted where the number of suck gims i3 mot more
than four.

(2) Within such period after the commence-
ment of this Act as may be prescribed, the owner
of every cotton pressing factory in which cotton
is bandled on the ground floor shall cause the
press-houss to be paved or provided with other
suitable flooring to the satisfaction of the pre-
scribed auchority.

(3) If the owner of any factory fails to comply
with any provision of this section which is appli-
cable to the f:ctory, he shall bz panished with
fine which may extend to one hundred rupees.

(4) (a) Where ke owner of a factory has bzen
eoxmicted weder sub-sectiom (i, the oprescribed
authority msy s=roe on th+ owan-r of thz factory
an ord r sa wrilsag directing that such alterations
shall be made in the factory, before a specified
dats, as ta thcopinion of the sas! awthority are
necessary to accure compliance with the procisions
of awub-section (I) or sub-s-clion (2), asthe case
my be.

(8) IFhere the alierations are not male ¢n
accordance with the order served under clause a) of
L4is sxl-section, the prescribed authority wmay scrve
on the owner and on the occupier, if uny, of the
Sactory an order sn writsng directing bhat the work
of ginninyg or pressing cotfon in snek factory skall
be suspended wntil the alterations Aare beca wade
ox accordance with the order served under clause (a)
of this sub-section an i the owner uni the occupier,
of any, stall be jointly and scverally biable to fine
schick may extend to fifty rupces for ea-t day on
wssch cotion is ginned or p-esscd in the f1-tory sn
contravention of the order served under this clanse.

10. Where the person guiltK of an offence

under this Act is a compauy,

Lisbility of offiers every director, wanager,
of a company. secretary and other officer
thereof who is kuowingly aparty to the default
shall also be guilty of the like offence and Lable to
the lize punishment. .
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11, 7' No prosecution under this Act shall be
iostituted except by or witk
the previous sanction of the
District Maristrate or w Chief Presideacy Magis-
teate or o Mugistrate of the first class spe-ially
ewpre el u this beka'f Ly the Local Jorera-
II."_'Nt’.

.{2) No nifence punishable under this Act <hill
Le tried by any Court inferior to that of a Presi-
dency Magistrate or of a Magistrate of the first
class,

12. The Governor General in  Council may
make rules t» provide for—

tognizanee of oYences.

Power «f the Gov-
ernor Generalin Coun-
cil tn meake rules.

fa) the allotment of a special mark to be used
by each pressing factory for the purpose
of the marking of bales ;

t4) the manner in which hales shall be
marked ; and
{¢) the manmer in which the weekly state-
ments referred to in section 5 shall be
published.
13. The Local Government may, by notifi-
Power of the Lacal cation in the local otficial
Goverument to make Gazette, wake rules con-
rules. sistent with this Act to
provide for all or any of the following matters,
namely :—

ia) the forms in which registers, records and
returns are to be maintained or sub-
mitted, and the iaspeciton of records
and registers ;
{{) the appointment of the authmity to whom
and the ¢iae witkin which the returns
required by section 5 shall be made ;

‘¢) the weights and scales to be used in cotton
ginning and cotton pressing factories in
any district in the province, and the
inspection of the same;

.d) the appointment of authorities for the
purposzes of sectione 7,8 and 9 ;

(e) the mannrer of sercice of orders made under
section 9 ;

{f) the powers of entry and inspection which
may be exercise-{ by District Magistrates
or by any officer epecially emporwered sn
this behalf by the Local Government ;

.9} any other matter which is to be or may
be prescribed or for which provision 1s
necessary in order to carry out the pur-
poses of this Act. —

14, After the expiration of one year from the

Power to reject un- commencement of this Act,
marked bales 1n fulfil- any person who has made
ment of oontrac:s. a contract for the pur-
chase of baled cotton may require that no bales
-other than bales marked in accordance with section
4 shall be supplied in fulfilment of such contract,
and, if he does s0 require, no hale not <o marked
shall be tenderable in fultilment of the contract :

Provided tbat nothing in this section shall apply
to a contract for the sale and delivery of cotton
grown before, or less than one year after, the
-commencement of this Act.

15. No suit or other legal proceeding shall he

Protection for acts institat . against any
done under Act. person n resPect of any-
thing which is in good faith

«done or intended to be done under this Act.



GOVERNMENT OF INDIA.
LEGISLATIVE DEPARTMENT.

Report of the Select Committee on the
ill to provide for the better regulation

of cotton ginning and cotton pressing
factories.

(W ith Bill as amended.)
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